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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 665 of 2023

Nirmal Singh Chahal

...... Applicant
Versus

State of Punjab & Ors.

..... Respondents

Status / Action Taken Report by way of affidavit of Er. Ravideep

Singla, Environmental Engineer, Regional Office, Faridkot in compliance to order

dated 24.02.2026.

I, the above-named deponent, do hereby, solemnly affirm and state
as under:

Respectfully Showeth

1) That the deponent namely Er. Ravideep Singla is working as Environmental

Engineer in Punjab Pollution Control Board and is posted in the Regional

Office of the Board at Faridkot. The deponent is well conversant with the

facts of the case and is competent and authorized to swear and file the

Status / Action Taken Report by way of affidavit in compliance to order dated

24.02.2026.

2) That the above-mentioned case relating

operation of ETP and sale of land designa

wastewater by the project proponent M/s

pending befo

APR 2026

to the complaint about non

ced for green belt /
Farid Colonizers

-e this Hon'ble TrIbunal B.S. GILL
FdR.

;i: God
189

! 't

06
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3) That considering the submission made by the applicant that part of green

belt has been encroached upon by the owner of Shahi Haveli, this Hon'ble

Tribunal was pleased to pass an order dated 24.02.2026 thereby directing

the Regional Officer, Punjab Pollution Control Board to visit the site of the

green belt and submit his report regarding encroachment on green belt. In

this regard, para no. 17, 18 and 19 of the order dated 24.02.2026 is

reproduced below for kind perusal and reference.

"17. In the course of hearing, the Applicant has submitted

that the part of green belt has been encroached upon by the

owner of Shahi Haveli.

18. The Regional Officer, PPCB is directed to visit the site of

the green belt and to submit his report regarding

encroachment on green belt. In the eventuality of any

encroachment being found, the Regional Officer, PPCB shall

sent copy of the report to the District Magistrate cum Deputy

Commissioner, Bathinda who shall initiate appropriate

proceedings for demolition of unauthorized

constructions/removal of encroachment immediately on

receipt thereof and file his action taken report at least before

one day before the next date of hearing fixed.

19. The District Magistrate cum Deputy Commissioner,

Bathinda and Superintendent of Police, Bathinda are

directed to provide requisite assistance to the Applicant."

4) That in pursuance to order dated 24.02.2026 of the Hon'ble National Green

Tribunal, the Deputy Commissioner, Faridkot vide order no. 144 CEA dated

03.03.2026 has constituted a committee of the following officers to assist

the Regional Officer, Punjab Pollution Control Board, Faridkot with direction

submit report regarding the encroachment of green

concerned officers of

belt

B.S. GILL

-oH

order was circulatl to all the

taI Eng!
,trot

PunI-
'i dk,otRelItonal OfflCef Fa
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5) That the committee of officers comprising the Environmental Engineer,

Punjab Pollution Control Board, Farigikot, Deputy Superintendent of Police,

Faridkot, District Town Planner, Faridkot and Tehsildar Faridkot had visited

the site of the project on 05.03.2026 (Farid Enclave 1 and II) and submjtted

its report vide letter no. 276 dated 17.03.2026 to the office of Deputy

Commissioner, Faridkot with the following recommendations.

1. Encroachment over an area of 876.35 sq. feet of the park

(in front of SCO’s numbered 19 to 24) by Hotel Shahi Haveli

(M/s Farid Enclave Phase II), the measurements of which

are given below:

i) Entrance to Hotel Shahi Haveli- 8ft x 40 ft: The

entrance path may be closed along with the removal of

hoarding structure of Hotel Shahi Haveli to restore the

integrity of the park.

Toilets for Men and Women – 28.5 ft x 11.10 ft: Are

used as a public utility

Passage provided for toilets – 6ft x 40 ft: is used to

access the public toilets.

ii)

iii)

(W
B.S GILL

2istt. Fd

gP. 18&

A committee comprising of the officers/officials of BDA with

members of residents of Colony (Farid Enclave I & II) may

be constituted to ensure that the green area of the

residential colony (Farid Enclave I & II) is not encroached

upon by anyone in future.

A copy of letter no.276 dated 17.03.2026 alongwith report of the

committee of officers is enclosed herewith as Annexure-A.

6) That the office of Deputy Commissioner, Faridkot is taking appropriate action

in accordance with the recommendations of the committee above-

mentioned

!i Englneefron
ltrol BoardPunjab pollution

Regional Office, Fartdkot
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7) That the deponent may kindly be allowed to place on record the Status /

Action Taken Report in compliance to order dated 24.02.2026 of this Hon'ble

Tribunal .

:Tr/4%
( Ravidfemd

Environmental Encineer
Date:

Place:

dougfT 1 / 261(

kidZ a Punjab Pollution Control Board,
Regional Office, Faridkot

Verification :

I, the deponent above named, do hereby verify and state that the

contents of the above affidavit are true and correct to my knowledge as derived

from the official record. No part of the above affidavit is false and nothing material

has been kept concealed there from.

( R£' Sin6Ja)
Environmental Enyineer

Punjab Pollution Control Board
Regional Office, Faridkot

Date :

Place:

'“ Ab'L/
ard kc#

20z C

$10Ta
B.S

iIi?£t£:ErTL::kP£: IT eogisit;I

-ate of Atteqation BS
3alhqr Singh GIIt

Notary Pub\ic Faridko'
hk 189„ Pb Govt

06 APR 2026
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UPHISHEadq'H9a3 #!
PUNJAB POLLUTION CONTROL BOARD

a/"”'d: 17 6

To,

Deputy Commissioner,
Faridkot.

office letter no. la/CEA dated 03.03.2026•

Subject:

Reference:

Trihml oMnT,tS2Toai.;2:i„el:UTfa;=3i:=u:m:Sara:Ilev:==:1=TeaPpaInjaT:
Ors. has directed as IInden

“17. In the course of hearing, the Applicant has snbmitted that the part of green belt has
been encroached rIpon by the owner of Shahi Haven.

/8. The Regional OIDen, PPCB is directed to visathe site of the green belt and to submit his
report regarding encroachment on green belt in the averttuaHty of any eacroachlnent

being found, the Regional OffIcer, PPCB shall sent copy of the report to the District
Magistrate cum Deputy Cowuninioner, Bahinda who shall initiate appropriate

proceedings for demolition of unauthoriz£d constructions/removal of encroachtnent

inunediatel) on receipt thereof and fIle his actioa taken report at least before one daY

before the next dale of hearing fuetl

19. The Distria Magistrate cum Deputy CornmissioKer, Bahi8da and Superintendent of

Police, Balhinda are direded to provide requisite assistance to the Applicant.”

Further, vide above nfemd letter Deputy Commissioner, Faridkot has constituted a

committee of the following members to visit the site of the Farid Enclave located on Kotkapura Road,
Faridkot and submit report regarding encroachment of green belt:

1.

2.

3.

4.

Environmental Engineer, Punjab Pollution Control Board, Fuidkot
District Town Planner, Faridkot

DSP, FaHdkot

Tehsildar Faridkot

- Chairman

- Member

- Member

- Member

I

!

Awordingly, site of the project was visited by the npnsenbdves of member depwtments on

05.03.2026 in nfennw to the Hon’bk Tribunal Olden dated 24,02.2026 and detdled report is attached
along with for your kind perusal and futher nwessary action in the matter.

bq
mt El eer

not"
bU

P To 83atnn,e8Bya8B.8tBpHa.Bae&a

IIIEI!!! BIo 1u1 1 c) II e8 1 po u=aT : :AL&J:::: ==M MuM FMd bt
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Subject : \’ish to M/s Farid Enclave in pursuant to Hon,He National Green Tribunal
orders dated 24.02.2026 in OA No. 665 of 2023 titled as Nirmal Singh Versus
State of Punjab & Ors.

Reference: Hon’bIc National Greea IYibunal orders dated 24.02.2026 in OA No. 665 of 2023

titled as Nirmal Singh Versus State of Punjab & Ors. and Deputy Commissioners
Faridkot office letter no. 144/eEA dated 03.03.2026.

In reference to the subject cited matter, it is submitted that the Hon'ble National

Green Tribunal orders dated 24.02.2026 in OA No. 665 of 2023 titled as Nirmal Singh Versus State of

Punjab & Ors. (copy enclosed as annexure- A) has dirwted as under:

“17. In the course of hearing, the Applicant has submitted that the part of green belt
has been encroached upon by the owner of Shah Haveti.

l& The Regjonal oacu, PPCB is directed to visit the site of the green belt and to
submit his report regarding encroachment on green belt. In the eventuality of
any encroachment being found, the Regional OfF at, PPCB shaH sent copy of
the report to the District Magistrate cum Deputy Commissioner, But Ilinda who

shaH initiate appropriate proceedings for demolition of unairthorized

constructions/removal of encroachment immediately on receipt thereof and file

his action taken report at least before one day before the next date of hearing
fuecl

19. The District Magistrate cum Deputy Commissioner, Bathinda and Superintendent

of Police, Bathinda are directed to provide requisite assistance to the Applicant.”

FuTth% DqputY Commission% Faridkot vide above referred letter has constituted a

committee of the following members to visit the site of the FarM Enclave located on Kotkapura Road

Faridkot and submit rewn regarding encroachment of green belt (copy enclosed a annexure_ B):

1.

2

3.

4.

Environmental Engineer, Punjab Pollution Control Board, Faridkot - Chairman

District Town Planner, Faridkot - Member

- MemberDSP, Faridkot

Tehsildar Faridkot - Member

Accordingly, committee constituted by the Deputy Conunissioner) Faridkot visited the

site of the project on 05.03.2026 in reference to the Hon’ble Tribunal orders dated 24.02.2026.

Details of Keen belt/ parks as per the approved layout plan (fated 25.07.2010 for Farid

Enclave Phase -I and approved layout plan dated 15.10.2005 for Farid Enclave Phase _ II and revised

approved layout plan dated 25.10.2021 Gointly for both colonies) (copy enclosed as amexure_ c)
provided by the office of the Bathinda Development Authority1 Bathinda is as under:

I.„,&
6 C 1 ??Ll

G on Ae Wi Eng:nc-:er
Control BoardPun lab Pollution

Regional OT'fice Fa ridkot
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Farid Enclave (Phase_1 )+ Kotkapun Roadl RaNdlnt

Farid Enclave (Phase-2), Kotkapura Road, Faridkot

Farid Enclave (Phasbl}, Kotkapura Road, Faridkot

Ix>cation of Park & (,reel
Wlot 50 and O !o Plot 4345

Adjacent to Nursery School/Club site Phase1 and
a to Plot 4-5
0

0 lite to SCO 1-3

Total Area

Locatbn of Park & Grwn Area
to Plot 1 77 and Opp to Plot 170-172

Adjacent to School/Club site Phase-2 and Opp to Plot
111-112

lite to SCO 1 1-180.
Between plot 106 & 115

re to SCO 19-240
Total Area

The status of the parkg gwn belts ofpmjuts at site is as undu:

Park adjacent to Plot 50 and opposite to plot 4H5:

The park has been developed in common along with the park adjacent to Plot 177 and opposite

to plot 17(b 172, FaHd Enclave (?hasell) without any boundary wall in between.

At site, the park has swings, greaI grass landsmping with tren planted along the boundary on

three sides. A common sating arm baring dimensions 21ft x 19ft with shed has been

consauc:ted in North-West Cmnn. The raidents informed that the structure has been raised for

common use to prot nt the visitors from wmthu conditions and which also serves as a resting
arm for the visitors.

1.

lro\We @the aAs
Dimensio Area

666.6780' x 75'

64’ x 75
+

rds633.3315' x 60'
rds.777.7750’ x 1401

24’9" x 5tY

Triangular
68.75Site

,yds.2146.51

mer the
Dimensio Area

666.6780' x 75'
73' x 75’
+

yds15' x 60' 708.33

401 x 1601 711.11

54' x 75' rds450

Shapd
xr (1s740.78Park

'ds3276.89 SI

g) Regiorla! C:-lice, Far:dkot

EnvIron nJenta{Fng ineel

I
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r hp h park ofFarid}@@@a
I

Plate - 1 & Plate 2 shows the photographs of the park

of the parkPhysical MI
o

Grwn Area

is tabulated below:

Dimensions as

per approved
nBa

x

Site verification Remarks

Park adjacent to Plot 50

and opposite to plot 43,
45 of Farid Enclave

(Phase D

bwn
developed in shgle
land strip with other
park of Farid Enclave
PhasoII of same size.

M>
measurements

of the park are
HI consonance

the
approved

layout plan

2. Park Adjacent to School/ Club she and epp to Plot +5

::: :: rp 1 :: 1 1 :Tl 2:vF:::: I11 :::1:: ::s1IT?)g\IliE::IT ea::]rE::ffF;n=oIIY::IT:: b site and

VIja

I ,+fca
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Plate 3- Land strip of park baring dimensions 608 x 15ft Opp to Plot 4-5 Farid Enclave
Phase I)

cr ?Pcb

En+1 ra
IJab Po!!utl

Region,:

Engineer
Lontrol BoarJ

I Officer Fdridkot

!rental
13
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Xate
baring dimensions 73 R. x 75 n develwith

PBT :t:T 1s! ! T:1:(i= t: ::1FiI!iI t h e P ItH[II tIE)1! NpR of the park

ly
Ln

Farjd Enclave Phase II)

lbulated below:If the
e

Loaltion of Park
& GreeR mtTips bearing

dimensions
to plot &5plot 4-5Phasol

(Phase

dimensions @ ft xdimensions 64 R
75 R with Ben and75 R

The physical
mHSUrerDents of

the park are in
with

the approved

layout plan.

3. Park Opp®ite to SCO +10
The pM site is land between F©idkot-Kotkapua Road and SCO’s (+10) of the FaHd

Enclave (Plus&l) on dIe !eR side of the approach rmd to the FaHd Enclave Phase'I. At site, the

park nea has tnar dwelqnd in 2 pations having a boundary in tntwwn. The portion having
she 40 R x 140 R swns to in existing ara strb having boundary on 2 sids without any

boun©y Dwards Faridkot' Kotkapua Rad and no boundary with park adjacent in Fadd
Enclave PhaseII (Oppmite to SCO 11.18) of same width 40 feet The strip of IOft x 140 R

sewn b be rnendy dwelqed und€ green ara afb removing the puca pavement as ash

row of plants have provided and wcavated mat€iaI ofpavanent was lying along dIe site.

The 408 x 140 ft grip has a bounckry wall on 2 sides. Green hndsuping has been done along
with Bee plantation along the open barndary and boundary wall. In skip of 10 Rx 140 Ra roi

of aw has been planted.

ed 37/1

EnvIron endI Englneer
Punjab Pollution Control Board

Regional Office, Faridkc,I
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'4 @::e
f;4'f%naB S-i;i

J:* Via

J!:.,a*''*-
of the park is tabulated belowPhysical MIm of Park ! Dimensiot as perS.

aDDroved rna& Green AreaNo
m140 ft x 50 Rma

SCO 4-10

Site verification Remarks

DhVC innTheS

developed with tf
dimensions bei
140ft x 50 ft

the approved
layout plan

4. (,me, Al,a Oppo,he to SCO 1-3

The site b located on the right side of the approach rmd to the Colony Som the Faridkot _

Kotkapura Road in front of SCO’s adjacent to rad and is not enclosed by any boundanr \van
At site only gowth of some plants was observed and has not been developed as park

taI EngIneer
Punjab Poilutic% Control Board

Regional Office, Fa!'idkot
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1 un@@
I IS of the park

to SCO – 1-3

Physical Measurement of de park is tabulated below:

e

myed mg&G
physicalms strip10Park

24’9” x } mmsurements ofTriangular SiteSCO 1
no I the are

only

layout

Farid Enclave fPban.2), Kotkapura Road, Faridkl)t

1. Park Adjacent to Plot 177 and Opp to Plot 17tb172

The park has been devek4nd in common along with the park adjacent to Plot 50 and opposite

to plot 4345, FaHd Enclave (PhaseD without any boundary wall in between.

At site, the park has swings, grnn gags landscaping with trees planted along the boundary on
three sidn.

„ '//a
i r 1CIr ; R In glneer

Punjab Pollution ol Board
Regional OFfil Fa ric:koI
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lotogratFl
nevelop

h

p,rk is tabulated below:lents o,ical M
Site verificati1i
Park75 a

to Plot77 and
017G172

Enclave (Phase
)haseI of same size.

M1

ma
lts

of the park are
lnG

thewith

approved
layout plan.

2. Park Adjacent to School/Club site Phase2 and Dpp to Plot 111-112

The park has been developed in common along with the park Adjacent to School/ Club site and

opp to Plot 4, FaHd Enclave (PhaseD without any boundary wall in between.

The park is of dimensions 73 ft x 75 R with a rectangular extension land sMp bearing
dimensions 60ft x 15 R dwel(wed opposite to plot no 115 and 6 no. booths of Farid Enclave

PhasoII. Trm alonwith wild gass gowth wwe obsuved in extemion land strip of dhlension

606 x 15ft with swte boundarx Vegaable cultivation is being curia out with few tIen h

othn pRion of park having dimmsion as 73 R x 75 R. This park stretch b h common Mth

othn park in Fadd Enclaye PhaseI without any tx)undwy in between and having bomdaary on

2 sidJH_ Ind ?t the backside wall club' The aGcas to the park was blinked with temporary
wocxlen fencing.

G
VI

CB) Environmenlai
Punjab Po!!uriOr, Contr

FR e (; } ; ( =) r &: e

Iglneer
Board

Fa ridkQt

697



––---

die:# :J@!;: iq
I

=j::\

Aal

:q
hii

ff.
reg

I = Ha

/

a4;an

}\

Plate 10: Park portioi
in Farid Enclave Phase II )

In+;iiI;gad;;aop I in cimmon with ot

P

’/ ..

Plate- 11- bark Laid str ip 'I)
Farid Enclave (Phase II'

Plate - 10 & 11 shows the photographs of the park

of the is tabulatal bel

a Site
& Green Area lroved

Park Adjacent to
608 ensions 15ft

PhaseII and 158 On to Plot 115 1 60R to Plot 4-5Plot
(Phase

Farid Enclavl and wild and
(Phase II) (Phase II)

64 B x
75 R with

The –Wii;i
in of
the park are in

consonance with
the approved

planlayout

E;vironr} ten- Englneer
Punjab Pot!!.ItloF-, cJ 'trol Board

Ref;;'' '':ii Jffice. F.-- -kr>t
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Land strip bearr les
dimensions 73 ft x I cultivation
75 ft at backside of
club.

3' Cnn ana Oppasite to SCO 11-18

The p,rk site is located b,rw„„ F„idk,t-K,tk,p„„ R„d and SCO’s (11-18) of the [arid
Enclave (Phase-11) on the right side of the ,pproach road to Farid Enclave Phan-II ec?T

Faridkot-Kotkapura Road. At sM ae park area has been developed in single stFetch Witt:
extension to the park opposite to SCO 4_ 10. Farid Enclave (Phase 1) without anY phYsical
boundary in between

The park has dimensions of 40n x 140 R strip and has a boundary wall on 2 sides. GFe£n

landscaping has been done along with tree plantation along the open boundary and boundarY
wall

I
I
1
I

I
I

I

I

I

I
Plate -12-
11-18.

/

Bt

a

il][]1 161r =f ) jc I(I•qF)

i

I

i

rPMaiR=+i
mpWM®ir mho n t o f &
Physical )f the

a
&G vefi6cati1Foved M
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Park opposite
SCO 11-18

10 140 ft x 40 R Green area has been

developed in Land

Strip of dimensions
140 ft x 40 ft

The Physical

measurements of

the park are in
consonance with

the approved
layout plan.

4. PariBetw-iel+loaM 115

The area has not been developed as a park and wild growth was observed at site. The site of

park falls bMw an Plot No 106 & 115 of FarM Enclave Phase-11. Foundation of poles of HT

wires and electricity transformer poles exists at site with wild gowth.

Pi

)T
106 and 115

o ws the photographs of the park

Physical Measurement of the park is tabulated below:

Location of Park
& Green Arm

no. 106 and 115

Dimensions as per
wed maa

54 ft x 75 R

Site verification

Green Area could not
be In
absenoe of cle©

however

Physical
of

the mk are in

consonance with
the approved
layout plan,

no was

observed in the pnk
except for erection of
electricity poles

5. Park opwlte to SCO ISU where Hotel ShaM Haven k situated

if}i: i)LE:i;Eg:i={=111:1: eh!:= =EILIIa:: 1 iT[;: 15+fIT : 9d iI: :: 2oo/Jc::s :Tek 1 ; :

KClvIa

€e \ppLb

EnvIron Aentli
Punjab Poliution

Re gici-laI C#ice

?nglneer
el Boa'a
Far: b . .at,
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I-he 6 SC(b numbered as 19 to 24 of Farid Enclave (Phase_II) have been developed as Hotel
Shalri Havel j and park in_fTont of it has been developed wiM glass and ornamental plants' T:
park with area of 740,78 sq. yardsp has various swings installed with moveable seatlng
an?nWment of tables and chairs. Entry to Hote1 Shahi Haveli has been provided through thE
£ark's centnl area with pucca flooring (8 ft x 40 ft). Toileb for men and women measur1 PE
28'5 n x ll'lo R have aIn ben developd ald esablished in the corner ana of the paM win
p?ss8ge of pucca floorIng mwsuring ; Rx40 ft to appmBh dIe bileb. HoweVeR oveM:

:II ::= 1::tT sto= t:I =LrIS:: i 1 :::1::==: c 1;5b f:m= =::::Iegd a:II:= oF : 6: TF: loi: IT ; ; ::Tec;
Te used as a public udlity. The ,„t„„„ pa„,m,.t ,„d the toilet pavement divide the park
Into 3 gneen sections.

}iate- IT: Photogra) ;hoM a park-Tm-mini;I=hm}
Haveli

Plate- 16-R;t01 >i s'h-owin:

It;

MMl&M

/ EngIneer
-o / BoardqI'a

:Fi dk Ot
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•

Fia Photograph showinl
Mme WBaven through park

\V///
- /,/ _(,

b\\P
\

bP

Dr.
!

rd++/

Plae 18- Map showii;i’£;i;;"of entuance to the Hotel (8 a wide), toilet pavement (6 n
wide) and toilet in the nark

Plate - 15, 16, 17 wd 18 shows the photographs of the park

Plvsial MusurmeIX of the park is tabulated below:

Location of Park
& GIna Area
Park

SCO 19-24

Site veriEcatio
myed

land Out of total arm of
@740.78 sq. yds. park 560 sq

pavement 8 ft
wide and 6 ft wide of
length 40 R have

been provided and a
toild sectiar 316.35

sq. R appDX. (28.5

a x 11.10 R.) Ms
been idea

(’@

Pu nJ

Realo:"';::,

iV : Fe --.rf.

3b Pollt.!!- j( I:.' ' Vl r
EngIneer
ol Board

:-:t- ic';. ). Far iN!(ol
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Recommendations

Encfoachment over an area of 876.35 sq. feet of the park (in front of SCO’s numbeFed 1.9 to

24) bY Hotel Shahi Haveli (M/s Farid Enclave Phase II). the measurements of which are glven
below:

i) Entrance to Hotel Shahi Haveli- 8B x 40 n: The entrance path may be closed along with the

removal of hoarding structure of Hotel Shahi Haveli to restore the integritY of the park'

ii) Toilets for Men and Women – 28.5 ft x II.IOft: Are used as a public utility.
iii)Passage provided for toilets - 66 x 40 ft: is used to access the public toilets.

:- A committee comprising of the officers/officials of BDA with members of residents of CoIonY

(Farid Enclave I & II) may tn constituted to ensure that the green area of the residential colonY

(Farid Enclave I & II) is not encroached upon by anyone in future.

District To\yn Planner

G
Tehsildar
Faridkot

oh-
1)3PutY SuFrintendent of Police
Faridkot

Q?~a
Environmental En rleer

Punjab Pollution Control Board
Faridkot

-ER:;al-
Punjab Potiutiol

;taI EngIneer
orltrol Board

(ID
Reqiol-,dI Office, Faridkot
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Item No. 05 Court No. 2

BEFORE NATIORAL GRBBN TRIBU pAL
PIUDICIPAL BBNCH, NBV DELHI

( I n JI!IL B ][\IIr O o 9 2 / 2 E!!q:E:IL it: F:8:1:7; 8]}= •IT:{?T€8 2/202411•A•No•
' ' 659/2024, 1.A: No. 661/2024 )

Nirmal Singh Applicant

Versus

State of Punjab & Ors. Respondents

Date of hearing: 24.02.2026

CORAM: HON,BLE MR JUSTICE ARUX KUMAR TYAGI, JUDICIAL MEMBBR
HONqBlfB IIn ISHWAR SIXGHt EXPBRT WIHBER

AppUcant: Applicant in Puson.

Respondents: Mr. Dipankar Agarwal, Advocate for respondents no- 1 and 2.
Mr. adR Vaghela and Mr. Arjun BaHyan, Advocates for respondent no. 3.
Mr. Ravideep Singh, Environmental Engineer, Regonal OfTicep FaHdkot.
Mr. Bikrarnjeet Singh, Assistant Environmental En Men.
Ms. Namrata Chandorkar, Advocate for respondent no. 4.
Mr. Shubham Bhalla, Advocate for respondent no.5.
Mr. Navjot Singh, Divisional Engineer (Public Health) BDA.

ORDBR

1. The appbcult-President of Farid Enclave Welfare Society has sent

the present letter peddon$vtdch has been treated and registered as original

application complaining about non-operation of STP and sale of land

designated for greenbelt/disposal of waste water by the Project Proponent-

M/s. Farid Colonimrs.

2. Vide order dated 11.01.2024, notices were ordered to be issued to

resWndents no. 1 to 3 thereby impleaded.
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3. In the course of hearing, reports/replies were filed by tIe

respondents- Additional SecreUa Department of Science’ Technologr an L

End,,nme„t, G,ven,m,nt ,f Punjab and DCF Faddkot and ppCB

4. In the course of hearing, Project Proponent-M/s' FMd ColorILzer ’

BaUUnda Development Authority, Sanjay Tan# and Smt' Kaallna TaLnlp

were impleaded as Respondents No. 4 to 7'

5 Pursuant to nodce repHes were fIled by Respondent No. 4-Project

Proponent (M/s. FMd Colon Mrs) and Respondent No' 5-Bathinda

Development Authority.

6. The appbcant_Farid Enclave WeKare Society has alleged that STP

never worked and that land of green belt has been sold by Respondent No.

04_project Proponent (M/s. Fadd Colonizers).

7. Tns Tribunal observed h its order dated 29. 11.2024 that Bathinda

Development Authority is trying to give up its responsibility of maintaining

STP in the colony in question and ordered personal appearance of the Chief

Administrator, Bathinda Development Authority.

8. Reply dated 11.12.2024 was filed by Respondent No. 5-Bathhlda

Development Authority.

9. In its reply Respondent No. 5-Bathinda Development Authority had

referred to section 5 (13) of the Punjab Apartments and Properw Regulation

Act, 1995 which imposes the responsibility on the promotor to maintain

and upkeep all the roadsl open spaces, public puks and public health

services for a period of Eve years &om the date of issue of compleUon

certi6cate or till the date of transfer free of cost to the State Govem111ent or
the local auth

onbr' rFle ]Poviso to above sub section provides that after

*„,'& eH„ _ ,', =– Irc VP/CD

DlroJnr Ita i Enqlneer
Punjab polit 'ntrol Board
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„,mp1,tion of the development works in the col011Y in an respects’ t 1e

competent authority may allow the promoters to hand over t le

maintenance of the infrastructure and services to the assoc@thR of the

residents formed under section 17 A of an above said Act IN?on whiG A

transfer the association shall be responsble for the managernen

111 a1r1te 11 ar1 c e a11 (i 11 1) 1(e e r) o f c o 1mmon areas pM as mKaHead corn in o ]

seMces of the colony. In case of non-comPbance license of the promo ors

cal be cancelled.

10. Respondent No. 4_M/s. FarM Cobnker has claimed to have

halsferred the colony with RTP to the Punjab Urban Pluull® an

Development Authority ade corweyance deed dated 17-03'20 1

11. In a,W of di,puted fa,tud p,,Non regarding tTa=1:sO=r of STP bY

,„p,ndent no.4- M/s. Farid Colonizers to the Punjab Urban’ Pla"ni=B &

D,„,1,pm,nt Authority (PUDA) and respondent ==Q' 5- Bhatinda

Development AuthodV1 tHs Tribunal directed respondent no' 5 tO

conHnue to operate and maintain STP in question till final adjudication of

the oridnal application or till further orders to the contrarY.

12. In view of ale relevant statutory provisions, the STP is to be operated

ard maintained by RWAs and therefore, the question as to constitution

and operation of RWAs arises in the present case. The primary duty of

operation and maintenance of the SFP lies on respondent no. 4_project

proponent who has to saas& this Tribunal reguding due <bscharge of its

statutory and contractual obligations regarding construcuon of operation

and maintenance of STP and transfer to local authorities for ulUnately
being handed over to the RWAs.

A„/Jg
meF,
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T

13' RespoIHent no. 4 is directed to file an affidavit giving particulars of

all the owners of residentid1 commerM properties with details regarding

cc)nsUtubon and operation of RWAs in respect thereof.

14- Respondent no. 5 is directed to file an amdavit dang cost of

operation and maintenance of UP so that the quantum of expenses to be

lncuFred by respective RWAs can be tentativeIY worked out'

15. The District Magistrate, Bathinda and Punjab Pollution Control

Board are directed to issue appropriate directions for constitution of RWAs

if not already constituted in respect to all residential and commercial

prep+,4:+e, The ++AUrl+U04b eur+:noe,+ol U OUBSyl iee\n+a ++ r$WPWAXaOAX+ 4\w, 4

will be subject to compliance by respondent no. 4 with its statutory and

contractual obligations .

16' The affidavits as directed above maY be filed at least one day before

the next date of heung axed.

17' in the course of hearing, the Applicant has submitted that the part

of peeR belt has been encroached upon by the omer of ShaH HaM.

T\t ?C?iD
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- The DisUct Magistrate cum Deputy Commissioner, Bathinda and

IOedntendent of Police) Bathhda are di„,t,d t, provide requisite

assIstance to the APplicant.

20- List on 08.04.2026 for farther hearing.

21' A coPY of this order may be sent to the District MadstFate cum

DeputY ComnUssioner, BaUlhda ald Superintendent of Police, Bathinda

bY email for requisite compliance.

Arun Kumar Tyagi, JM

lshwar Singh, EM
FebrUary 2401, 2026 '’ ’
9P®al APpHcation No. 665/2023

ii)1 1 b :;a ??if1 0IoT I il ):: b j S 4 / 2 0 2 4 p I • A • No • 5 8 2 / 2 0 24II•AnNo•
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Aw@#loL&-B

Office of the Deputy Commissione Lm-Distt. Magistrate, Faridkot

No/ lyq :CEA El Branch Dated :03/032026

To,

1.

2.

3.

4.

5.

6.

Seniof Superintendent Of Police, Faridkot
Additional Deputy Commissioner (G), Faridkot
Additional ChiefAdministrator, Bathinda Development AuthoritY, Bathinda
EuviroRnrental Engineerp Punjab Pollution Control BoaFdl Faridkot
District Town Planner, Faridkot

Tehsildar, Faridkot

Subject: “NGT OA No 665/2023 regarding Nirmal Singh vIs Farid Colonizers
and Others order dated 24.02.2026”

In regards to above Honble National Green Tribunal, New Delhi has dincted

Regional Officer, PPCB to' visit the site of Farid Enclave located on Kotkapura Road)

Faridkot and submit his report regarding the encroachment of Green Belt to once of the

undersigned.

As such, to assist Regional Officer, PPCB, Faridkot a committee is constituted

with following members:

1. Environmental Engineer, Punjab Pollution Conaol Boards Faridkot

2. District Town Planner, Faridkot
3. DSP, Faridkot

4. Tehsildar, Faddkot

- Chairuran

- Member

- Member

• Member

Above committee shall visit the site and submit report
of Green Belt al

ong with its recommendations within 3 days

regarding

LmissionCr

kid.&
IP,(Te

lglneel
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W PUNJAB POLLUTION CONTROL BOARD

D,t,d. .a/3/&gZ...N,. .. S.1.13........
Registered

To

Chief Administrator

Bathinda Development Authority,
Bathinda.

Subject: Constitution of Resident Welfare Association (RWA) in Farid Enclave (Phase'

I & II) located at Kotkapura Road, Faridkot - Compliance of order dated

24.02.2026 passed by the Hon'ble National Green Tribunal in OA No. 665 of

2023 titled as Nirmal Singh Versus State of Punjab & Ors.

Reference: Punjab Pollution Control Board, Regional Office Faridkot letter No. 213 dated
03.03.2026.

Please refer to the subject cited above

2) it is informed that the Hon’ble National Green Tribunal after consideration of

the matter in OA No. 665 of 2023 titled as Nirmat Singh Versus State of Punjab & Ors has

passed an order dated 24.02.2026 wherein certain directions have been given to the District

Magistrate, Superintendent of Police1 Bathinda as well as Punjab Pollution Control Board. In

para no.15 of the order dated 24.02.2026 following direction has been given:

“The District Magistrate, Bathinda and Punjab Pollution Control Board

are directed to issue appropriate directions for constitution of RWAs if

not already constituted in respect to all residential and commercial

properties. The completion certificate, if any, issued to respondent no. 4

will be subject to compliance by respondent no. 4 with its statutory and

contractual obligations."

3) it is brought to your notice that before the passing of orders dated 24.02.2026

by the Hon’ble NGT in OA No. 665 of 2023, the PPCB had extended an opportunity of hearing

to all the concerned parties before the undesigned Member Secretary on 12.02.2026 with the

issuance of a notice vide letter No.290-292 dated 02.02.2026 in respect of violations being

committed by the residential colony Farid Enclave I and II, Faridkot.

4) After hearing all the concerned parties during the hearing held on 12.02.2026,

the undersigned in the capacity of Member Secretary, Punjab Pollution Control Board, had

taken certain decisions for compliance by the parties. Bathinda Development Authority was

assigned certain actions and one of the actions for compliance by the BDA was the “initiatio

€T3T€3Z gU, Ny aS,
Vatavaran Bhawan. Nabha Road. Patiala -147001

Phone : Chairman. : 0175_2215793. Member Secretary : 0175-2215802 (0:
Website : www.ppc.b.gov.in I E-Mail : chairrnanppcb@yahoo.in 1 msppcb@gwm1 PoItat:,oil

ufa)M– 147001
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PUNJAB POLLUTION CONTROL BOARD

nl Nm

of action for the formation of Resident Welfare Association in consultation with the

residents of Farid Enclave Phase - I and II and also the project proponent”.

\

5) The proceedings of the hearing held on 12.02.2026 were conveYed to all the

parties including the Chief Administrator, BDA by the Board vide letter No 433-435 dated
23.02.2026 for compliance. A copy of letter No 435 dated 23.02.2026 is again enclosed

herewith for your perusal and necessary action.

6) in compliance to the directions issued by the Hon'ble National Green Tribunal

vide orders (para no. 15) dated 24.02.2026 passed in OA No. 665 of 2023 to the Punjab

Pollution Control Board and in pursuance of the proceedings of hearing (held on 12.02.2026)

as conveyed to your office vide letter no. 433-435 dated 23.02.2026, you are requested to
initiate action for the formation of Resident Welfare Association in consultation with the

residents of Farid Enclave Phase - 1 and II and also the project proponent. A copy of order

dated 24.02.2026 passed by the Hon'ble National Green Tribunal in Original Application no.

465 of 2023 is enclosed for reference and necessary action please.

Z"'"''';''’";Z
Dated

is forwarded to' the DeputY

Endst. no. In Y

A copy of the above alongwith annexures

Commissioner, Faridkot for information please

!ta ryMem

P/
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